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  BEFORE HON'BLE NATIONAL GREEN TRIBUNAL            

PRINCIPAL BENCH, NEW DELHI 

EXECUTION APPLICATION NO.11/2023 

IN         

ORIGINAL APPLICATION NO. 89/2021

 
 

1 

IN THE MATTER OF 

VARUN ... APPLICANT 
VERSUS 

GOVT. OF NCT OF DELHI & ORS. . ... RESPONDENTS 

REPORT ON BEHALF OF DELHI JAL BOARD <DJB} IN COMPLIANCE OF ORDER 

DATED 12,04,2024 

MOST RESPCTFULLY SHOWETH: 

l. That the report is being filed by Delhi Jal Board in respect of Execution Application No.
11/2023 in O.A. No. 89/2021 and pursuant to the order dated 12.04.2024 passed by this
Hon'ble Tribunal. In O.A. No. 89/2021, the issue involved was the illegal extraction of
ground water by 536 hotels/guest houses operating in Paharganj area of Delhi.

2. That vide order dated 12.04.2024, this Hon'ble Tribunal has directed Delhi Jal Board
(DJB) to "place on record a copy of Voluntary disclosure scheme before the next date of

hearing".

3. That pursuant to the direction of the Hon'ble NGT in respect of O.A. No. 108/2013, a
committee was constituted under the chairmanship of Secretary, Department of
Environment and Forest, Govt. NCT of Delhi along with CEO ofDJB, DC- South West,
Divisional Commissioner, Chairman of Central Ground Water Authority and Secretary,
Department of Irrigation and Flood Control. The Committee was to place before the
Hon'ble Court, the data of all illegal as well as permissible tubewells operating in NCT
of Delhi. True Copy of the order dated 09.12.2013 passed by the Hon'ble NGT in the OA
No. 108/2013 annexed and marked as Annexure R-1.

5. 

6. 

That it is pertinent to state that under the committee formed for preparing VDS under
the directions of the Hon'ble NGT, was constituted under the chairmanship of Ministry
of Environment and Forest and Climate Change (MoEF&CC). The public notice was issued by
the Department of Environment Govt. of Delhi. The copy of public notice Annexed as Annexure R-2. It is
therefore prayed that Ministry of Environment andForest and Climate Change may be summoned
to furnish the true copy of Voluntary Disclosure Scheme (VDS).
The report is being submitted herein for perusal and consideration of this Hon'ble
Tribunal.
It is further undertaken that Delhi Jal Board shall remain duty bound by� direction
or order by this Hon 'ble Tribunal as and when directed. 

�v � 
0 �" Gajender Tomar

Chief Engineer (C&N) 
Delhi Jal Board 

Date- 29.07.2024 
New Delhi 
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